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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 120 of 2009 

Date of Decision 02.07.2009 

Smti. Anuèree Deb 
..................................................................Applict/s 

Mr. H.G. Boruah 
......................................................Advocate for the 

Applicant/s 
- Versus - 

U.O.I. & Ors. 
..........................................................Respondent/s 

Mr. Kankan Das, Addi. CGSC 
......................................................Advocate for the 

Respondents 

THE HOWBLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 

Whether reporters of local newspapers may be allowed )e8/ No 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	Yes7N 

Whether their Lordships wish to seethe fair copy 	)es-/No 
of the Judgment? 

Vice- &Q~man 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original AppLication No.120 of 2009 

Date of Order: This, the 2 nd day of JuLy, 2009. 

HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

Smt. Anusree Deb 
Senior Teacher, ST-0029 
W/o Late Nithendra Narayan Deb 
46th Battalion, Assam Rifles 
C/O: 99 APO. 

...Applicant 
By Advocate: Mr. H.G. Boruah, Advocate. 

-Versus- 

The Union of India 
Represented by the Secretary to 
the Government of India 
Ministry of Home Affairs 
North Block, New DeLhi- 110001. 

The Secretary to the Government of India 
Ministry of Human Resource Development 
Department of Secondary and Higher Education 
North Block, New Delhi- 110001. 

The Secretary to the Government of India 
Ministry of Finance 
Department of Expenditure 
North BLock, New Delhi- 110001. 

The Secretary to the Government of India 
Ministry of Personal 
Public Grievances and Pension 
(Department of Personal and TRG) 
North Block, New DeLhi- 110001. 

The Director General 
Assam Rifles, Mahanideshataya 
(Directorate General Assam RifLes) 
ShitLong, Meghalaya, 793011. 

The Commandant 
46th  Battalion 
The Assam Rifles 
C/O:99AP0 
Pin- 932046. 

Respondents 
By Advocate: Mr.Kankan Das, AddL. 
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ORAL ORDER 
Dated 02.07. 2009 
O.A. No.120/2009 

MANORANJAN MOHANTY, (VICE CHAIRMAN):- 

Heard Mr.H.G.Boruah, Learned counsel appearing for the Applicant 

and Mr. Kankan Das, Learned AddI. Standing counsel for the Govt. of India (to 

whom a copy of this O.A. has already been supplied) and perused the materials 

placed on record. 

Claiming the ACP benefits, the Applicant has approached this 

Tribunal with the present O.A. filed (on 26.06.2009) under Section 19 of the 

Administrative Tribunals Act, 1985. 

It is stated by Mr.H.G.Boruah, learned counsel for the Applicant that 

a Board has already considered the case of the Applicant and the Proceeding of 

the said Board is pending before the Director General of Assam Rifles, Shiltong 

(Respondent No.5) for consideration. He prayed that, since the Applicant is going 

to retire by end of November, 2009, Respondents ought to be asked to act 

expeditiously to consider the case of the AppLicant. 

In the aforesaid premises, this case is disposed of by remitting the 

matter to the Director General of Assam Rifles to consider the case of the 

Applicant (pertaining to her claim for ACP benefits) expeditiousLy and pass a 

reasoned order by end of September, 2009. 

Send copies of this order to the Respondents (by Registered Post) 

along with copies of this O.A. and free copies of this order be also supplied to 

Applicant and the Advocates appearing for both the 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

/BB/ 
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DISTRICT- SONITPUR (ASSAM) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

ORIGINAL APPLIATION NO 	/2- O OF 2009 

Smti Anusree Deb 

Applicant 

-Vs- 

The Union of India & Ors. 

Respondents 

SYNOPSIS 
The Director General Assam Rifles, by an order datedJ9tL 
day of. February 19ft5appointed the applicant as Junior 
Teacher and posted at 15th  Battalion, Assam Rifles in the 
scale of pay of Rs. 260-6-326-EB-8-350/- per month plus 
other allowances as admissible under the existing rules and 
at present she is working at 46th  Battalion, Assam Rifles, 

- Chaduar, Sonitpur, Assam. She was promoted to the post of 
Senior Teacher by an order dated the 1 s+ day of February 
1992 vide HQ. D.G.A.R. signal No/ A. 3140. She is a 
graduate Senior Teacher and she is serving under the 
Respondents from the date of her joining till day 
continuously and sincerely and darning financial up 
gradation as applicable under the Assured Career 
progression Scheme i.e. Rs. 6500-200-10500/- from 1st 
day of February 2004 up to her retirement , she filed this 
Original Application. 

Filed by 

Hara Gda Boruah 
Advocate. 

I 

.0 
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DISTRICT: SONITPUR (Assam) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. / 2-  0  OF 2009 

Sri Anusree Deb 	 APPLICANT 

-VERSUS- 

The Union of India & Ors 	 RESPONDENTS 

LIST OF DATES 

SL. NO. 	DATES PARTICULARS, ANNEXURES, PAGE NOS. 

04/07/2008 Application of the Applicant 

Annexure-A, Page No.18 

02/08/2008 Application of the Applicant 

Annexure-B, Page No.19 

06/08/2008 Forwarding letter issued by the Commandant, 46th 

Battelion Assam Rifles Vide Memo No.11 110046/ 

Civ/Misc/08/1717 addressing the Director General 

Assam Rifles, Meghalaya, Shillong. 

Annexu re-C. Page No.20 

03/09/2008 Letter issued by the Director General of Assam 

Rifles vide Signal No.A 5093 asking Commandant, 

46th Battalion, Assam Rifles to forward the Board 

proceeding of the Applicant. 

Annexure-D, Page No.21 

24/10/2008 Letter issued by the Commandant, 46th Battalion, 

Assam Rifles, vide signal No.A1906 addressing the 

Director 	General 	Assam 	Rifles, 	Meghalaya, 

Shillong. 

Annexure-E, Page No. 22 

11/12/2008 Letter issued by the Commandant, 46th Battalion, 

Assam Rifles, vide signal No.A1921 addressing the 

Director General Assam Rifles, Meghalaya, Shillong. 

Annexure-F, Page No. 23 
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30/12/2007 	Letter issued by the Commandant, 46th Battalion, 

Assam Rifles, vide Memo No.11 1 10046/Civil/ACP/ 

656 vide which he forward the Board proceeding of 

the Applicant to Director General Assam Rifles, 

Meghalaya, Shillong. 

Annexure-G series, Page Nos. 24 and 25 

10/11/2008 

	

	Order issued by Director General Assam Rifles vide 

Memo No.NPers/6th1  CPC/2008. 

Annexure-H, Page No. 26 

09/08/1 999 Assured Career Progression Scheme 

Annexure-1, Page Nos. 27 to 40 

04/04/2002 	Letter issued by the Government of India, Ministry of 

Human Resource Development, Department of 

Secondary and Higher Education, vide Memo 

No.F.521/97 UTI 

Annexure-J, Page Nos. 41 to 48 

Presentation on proposal for 6th Central pay 

Commission 

Annexure-K, Page Nos. 49 and 50 

Centrai Adrn tfltM Ts 

JUN oo 

TITt
uwiht ftnh 

Filed by: 

Hara Gobinda Boruah 
Advocate 

Gauhati High Court Bar Association 
Guwahati-78 1001 
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DISTRICT: SONITPUR (Assam) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. / 2- 0 OF 2009 

Sri Anusree Deb 	 APPLICANT 

-VERSUS- 

The Union of India & Ors 	 RESPONDENTS 

I N D E X 

SL. NO. PARTICULARS PAGE NOS. 

8. Original Application I to 16 

9. Verification 17 

10. Annexure—A 18 

II. Annexure—B 19 

12. Annexure—C 20 

13. Annexure—D 21 

14. Annexure—E 22 

15. Annexure —F 23 

16. Annexure—G series 24 and 25 

17. Annexure—H 26 

18. Annexure —I 27 to 40 

19. Annexure—J 41 to48 

20. Annexure—K 49 and 50 

Filed S 

Hara Gobinda Boruah 
Advocate 

Gauhati High Court Bar Association 
Guwahatj-78 1001 
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DISTRICT- SONITPUR (ASSAM) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	J 
GUWAHATI BENCH: GUWAHATI 

ORIGINAL APPLICATION NO 	/ 2- 0 OF 2009 

* 	 4. 
INTHEMATFEROF 

An application under the Central 

Administrative Tribunal Act 1985. 

-AND- 

IN THE MATI'ER OF: 

Smt. Anusree Deb 

Senior Teacher, ST-0029 

W/o- Late Nithendra Narayan Deb 

46th Battalion, Assam Rifles 

C/O-99APO 

Applicant 

-VS- 

The Union of India, 

Represented by the Secretary to the 

Government of India, Ministry of 

Home Affairs, North Block, 

New Delhi- 110001. '- 

The Secretary to the Government of 

India, Ministry of Human 

Development, Department of 

Secondary and Higher Education, 

North Block, New Delhi- 11000 
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3. The Secretary to the Government of 

India, Ministry of Finance, 

Department of Expenditure, North 

Block, New Delhi - 110001. 

• 	 4. The Secretary to the Government of 

	

India, Ministry of Personal, Public 	OQ 

Qj Grievances and Pension 

(Department of Personal and TRG) 

North Block, New Delhi 11001. 

The Director General Assam Rifles, 

Mahanideshalaya, 

(Directorate General Assam Rifles) 

Shillong Meghalaya, 793011 ,- 

The Commandant 

46th Battalion, The Assam Rifles 

C/o : 99 APO 

Pin 932046. 

Respondents. 

DETAILS OF THE APPLICATION 

I. 	This application has been filed by the Applicant 

claiming 	• 

(i) financial up gradation as applicable under the 

Assured Career Progression Scheme i.e., Rs. 6500-

200-10500 from 1st  day of February 2004 up to 

retirement. 
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(II) Assured Career .Progression Scheme introduced by 

the Government of India, published through the 

Ministry of Personal, Public Grievances and Pension 

(Department of personal and TRG) vide memo No 

35034/1/97 Estt (D) dated the 09th day of August 1999 

and 

t) 

(HI) the letter of the Ministry of Human Resources 

Development, Department of Education dated the 4th 

day of April. 2002, granting senior scale pay to the 

school teachers. 

(IV) Non-disposal of the representations of the Applicant 

dated 04/07/2008 and 02/08/2008. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that subject matter of the case 

against which she wants redressal is within the 

jurisdiction of the Tribunal. 

LIMITATION 

The Applicant further declares that this application is 

filed within the period of Limitation as prescribed 
• 

	

	 under section 21 of the Administrative Tribunal Act 

1985. 

4., FACTS OFTHE CASE 

I.•• That, this Applicant is a citizen of India by .birth as 

such she is entitled to all the rights and privileges 
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guaranteed by the Constitution of India and the laws 

framed thereunder. 

That, the Applicant begs to state that she is a General. 

Central 	Service 	Group 	'C' 	non-gazetted 	Civilian 

employee of Assam Rifles and was appointed by an 

order dated the 19th  day of February 1985, issued 

• 	 vide 	memo 	No. 	A/V-I/86-07/Rect/Jt/6 	by 	the 

Directorate General Assam Rifles (hereinafter referred 

to as D.G.A.R.) as Junior teacher with effect from 30th 

day of October 1985 and posted at 15th Battalion 

Assam Rifles in the scale of pay of Rs. 260-6-326-EB- 

8-350/- per month plus other allowances admissible 

under the existing rules and she was promoted to the 

post of senior Teacher an order dated the 15th  day of 

February 1992 vide H.Q. D.G.A.R. signal No/A. 3140 

It would be pertinent to mentioned herein that at 

present the Applicant is working at 46th  Battalion, 

Assam Rifles, Charduar, Son:itpur, Assam. 

That, the Applicant begs to state that the Applicant is 

graduate Senior Teacher and she is serving under the 

Respondents from the date of her joining till to-day 

continuously and 	she is discharging her duties 
• 	 honestly, sincerely and to the best of satisfaction of 

all her superiors. 

That, the Assam Rifles is directly under the general 

superintendence 	and 	control 	of 	the 	Central 

Government as per the provisions of the Assam Act 
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1941. The office of the Director General is held by a 

person who is an active member of the Indian armed 

forces and he is an officer generally above the rank of 

Brigadier in the Indian Army. The Assam Rifles is 

created under the above referred statute and function 

directly under the control of the Central Government. 

Section 5 of the Assam Rifles Act 1941 specifies the 

classes and ranks in the Assam Rifles. There are 

three types of Teachers in Assam viz Junior Teacher 

Hindi Teacher and Senior Teacher. The teachers are 

classified as a General Central Service Group 'C' non-

gazetted, civilian employees. The pays, allowances 

and disciplinary action of all the Assam Rifles 

employees (both civilian and armed personnel) is 

regulated by the Assam Rifles Act 1941 and Assam 

Rifles Rules 1985. Though the teachers are classified 

as non-combatised civilian employees they are part 

and parcel of the Assam Rifles organization. 

V. 	That, the Applicant begs to state that on 04/07/2008 

and the Applicant filed an application addressing the 

Director General Assam Rifles through the 

Commandant, 46th Battalion, Assam Rifles wherein 

she clearly stated that the Financial benefits of 

Assured Career Progression Scheme has not been 

given to her but other teachers of Assam Rifles School 

junior to her presently enjoying the financial benefits 

under Assured Career Progression Scheme. 

9.4 
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The photocopy of the application dated 

04/07/2008 is annexed herewith and 

marked as Annexure A. 

That, the Applicant begs to state that again on 

02/08/2008, the Applicant filed an application 

addressing the Director General Assam Rifles through 

the Commandant, 46th  Battalion, Assam Rifles 

wherein she clearly stated that the Financial benefits 

under Assured Career Progression Scheme has not 

been given to her but other teachers of Assam Rifles 

School junior to her presently enjoying the financial 

benefits under Assured Career Progression Scheme 

and by a letter dated the 6th  day of August 2008 

issued vide memo no. II. 110046/Civ/Misc/08/1717, 

the Commandant, 46th  Battalion, Assam Rifles 

forwarded the said application to the Director General 

Assam Rifles for his necessary action. 

The photocopy of the application 

dated 02/08/2008 and forwarding 

letter dated the 06th  day of August 

2008 are annexed herewith and 

marked as Annexure B and C 

respectively. 

That the Applicant begs to state that the Director 

General, Assam Rifles on 3rd  day of September 2008 

vide signal No/A. 5093 asked the Commandant, 46th 

Battalion, Assam Rifles to forward Board Proceeding 
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of the applicant for his further necessary action. On 

24th day of October 2008, the Commandant, 46th 

Battalion, Assam Rifles vide Signal No/A. 1906 

informed the Director General Assam Rifles that to 

grant the Financial benefits u:nder Assured Career 

Progression Scheme no direction to reconcile the pay 

scale in reference of the Applicant is received and 

request him to take early action in that regard. Again 

on 11th  day of October 2008, the Commandant, 

46th Battalion, Assam Rifles vide signal No/A 1921 

informed the Director General Assam Rifles that to 

grant the Financial benefits under Assured Career 

Progression Scheme no direction to reconcile the pay 

scale in reference of the Applicant is received and 

request him to take necessary action in that regard. 

The photo copy of the Signal dated 

the 3rd  day of September 2008, 

the 24tF day of October 2008 and 

11th day of October 2008 are 

annexed herewith and marked as 

Annexure D, E and F respectively. 

VIII. That, the Applicant beg to state that the 

Commandant, 46th Battalion, Assam Rifles by an 

letter dated the 30th day of December 2007 issued 

vide memo No. II. 1 10046/Civi/ACP/656 forwarded to 

the Director General Assam Rifles, the Board 

Proceeding of the applicant to grant the Financial 

benefits under Assured Career Progression Scheme. 
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The photocopy of the letter dated 

the 30 1h day of December 2007 

and Board proceeding in annexed 

herewith 	and 	marked 	as 

Annexure G Series. 

That the petitioner begs to state the Director General 

Assam Rifles 	by an order dated the 10th  Day of 

December 2008, issued vide memo No. A/PERS/6th 

CPC/2008, in pursuance of Government Notification 

dated the 29th day of August 2008 tabulated the 

revised 	pay scale of teachers of Assam Rifles and 

asked all the Units to fix their pay accordingly and 

grant financial up gradation as applicable in Assured 

Career Progression Scheme. 

The photo. copy of the said order 

dated the 10th day of November 

2008, is annexed herewith and 

marked as Annexure H. 

That Government of India has circulated a scheme 

though Office Memorandum being No. 35034/1/97 

Estt (D) dated 09 August 1999 published through the 

Ministry of personal, public grievances and pension 

(Department of personal and TRG) in the name and 

style 'Assured career progression Scheme' for Central 

Government Civilian employees. This 'Assured Career 
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Progression Scheme' 	for ,  Central Government employees has 

• 	 introduced by the Government of India on the recommendation 

• 	 of the Fifth Central. Pay Commission to deal with the problem of 

genuine stagnation and hardship faced by the employees due to 

• 	 the 'lack 'of adequate promotional avenues. The scheme is 

operational from 9 th August 1999 keeping in view all relevant 

factors By the said scheme it has been decided to grant two 

financial upgradation as recommended by the Fifth Central Pay 

Commission and also in accordance with the agreed settlement 

dated September 1, 1997 entered into with the staff side of the 

National Council (JCM) to group B, C & D employees in 

completion of .  12 years 	and 24 years 	of regular service 

respectively.  

• 	 The typed copy of the Assured Career 

Progression 	Scheme , 	along 	with 

photocopy of the original is 	annexed, 

herewith and marked as Annexure I.  

•X. 	That, the Applicant begs to 'state that first financial, up 

gradation under the said scheme is allowed after 12 years 

of continuous service and second financial up gradation is 

allowed after 24, years. of continuous service.; 

• That, 'the' Applicant begs to state that she has 	been 

• 	
• 	 completed 	more 	than 	23' years 	of 	continuous 

qualifring 	service in this 	esteem 	organization 	and 

'.served to the entire satisfaction of the superiors. The 

fmancial 	benefits 	under .Assured 	Career ' Progression' 

Scheme is applicable to all the school teachers employed 

by the Central Government in Union Territories and other 

autonomous bodies sponsored by the Central Government 

That Applicant begs to state the Government of India 
• 	 ' 	 ' 	

• Ministry of Human Resource Development, (Department of 
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Education), Secondary and Higher Education, New Delhi 

by the letter dated the 4th day of April 2002, informed the 

Secretary, Ministry of Defence to take necessary 	action 

regarding revision of pay scale (Senior and Selection Scale) 

for primary Teachers in employment of Government of 

India that Government decided to grant revised senior and 

selection scale of primary school teachers with effect from 

01 / 01/1996. The School Teachers of Assam Rifles are 

also entitled to the said benefits, in accordance with letter 

issued by the Ministry of Human Resources Development, 

(Department of Education). The applicant is entitled in the 

same footing with other Central Government Aided School S 

and teachers of Kendriya Vidyalaya Sangathan, the grant 

of 	financial 	up 	gradation 	under 	Assured 	Career 

Progression Scheme in accordance 	with the Ministry of 

Human Resource Development (Department of Education) 

letter No. F.5/ 180/86UT1 dated 12 August 1987. In this 

regard, 	the 	applicant relies on the 	"Presentation on 

Proposal for 6th Central Pay Commission, Chapter IX 

Assam Rifles, pay Teaching Staff". However denial of the 

said 	benefit 	is. 	discriminatory ,  and 	had 	generated 

resentment among them beside effecting their morale 

adversity. 

The type copy of the said latter dated 

the 4th  day of April 2002, along with 

photocopy of original is annexed 

herewith and marked as 

Annexure J. 

-AND- 
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The photocopy of the "Presentation on 

Proposal for 6 th  Central Pay 

Commission, Chapter IX Assam 

Rifles, pay Teaching Staff is annexed 

herewith and marked as Annexure K.  

XIII That the Applicant begs to state that the Respondents 

willfully deprived the Applicant in getting the said 

financial benefits under Assured Career Progression 

Scheme The Applicant all this time trying to settled her 

claims with the Respondents. Being a model employer 

refusal of the Respondents to settle the legal claims of 

their incumbents is arbitrary and improper.  

XIV. That the Applicant begs to state that, the financial 

upgradation under Assured Career Progression Scheme is 

presently drawing by the other Government Aided School 

and teachers of Kendnya Vidyalaya Sangathan but the 

Applicant is deprived from ai drawing the sd financial 

upgradation which is a hostile discrimination This 

differentiation/ classification is not based on intelligible 

citerio.. . ... , 

The Applicant is entitled to the financial upgradation 

/ benefits under Assured Career Progression Scheme as 

follows - 

Rs 6500-200-10500/- from the 1st day of February 

2004 up to the date of her retirement 

XV The Applicant begs to submit that it is a settled principles 

of law that in case of ,  non-payment of any 

financial benefits due to the persons, the liability of 
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the Government to pay interest at market rate 

commence from the date of non-payment and any 

culpable delay in settlement and disbursement 

thereof, the party responsible must be visited with 

penalty of payment on payment in interest at the 

current market rate till actual payment. It is settled 

principles of law that when an amount legally due to 

the party was not paid the party responsible for non-  
IS 

payment/withholding it must pay interest at the 

current market rate. 

That the Applicant begs to submit that action of the 

Respondent authorities is arbitrary, unreasonable 

and injudicious. For the collateral purpose in 

collateral exercise of power, the Respondent 

authorities deprived the Applicant from the 

aforementioned monetary benefits. Such action is 

liable to be declared as illegal, arbitrary and 

unconstitutional being violative of Article 14, 21, 39 

(A), and 300 A of the Constitution of India and 

principles of Administrative Fairplay, Good 

Conscience and Equity. 

That the Applicant begs to submit that Respondents 

for a long period derived the Applicant of her 

legitimate dues for no fault of her own and thereby 

caused grave injustice and injuries to the Applicant. 
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That, the Applicant demanded justice but same has 
been denied to her. 

That, this application is made bonafide and for the ends 
of justice. 

5. GROUND FOR RELIEF: 

For that, the applicant has completed more than 12 years of 
continuous service from the date of her promotion i.e. 
01/02/1992. 

For that the Applicant is dully qualified for financial 
upgradation/ benefit under Assured Career Progression 
Scheme as introduced by the Government of India 
published through the Ministry of Personal, Public 
Grievances Pension (Department of Personal and TRG) 
vide Memo No. 35034/ 1/97Esst. (D) dated 09 August 
1997. 

For that the Respondents allowed the other teachers of 
the Assam Rifles Schools to draw the financial benefit 
under Assured Career Progression Scheme excluding the 
Applicant which is a hostile discrimination. 

For that the Government of India Ministry of Human 
Resource Development, (Department of Education), 
Secondary and Higher Education, New Delhi by the letter 
dated the 4 th  day of April 2002, informed the Secretary, 
Ministry of Defence to take necessary action regarding 
revision of pay scale (Senior and Selection Scale) for 
primary Teachers in employment of Government of India 
that Government decided to grant revised senior and 
selection scale of primary school teachers with effect from 
01/01/1996. The School Teachers of Assam Rifles are 
also entitled to the said benefits in accordance with letter 
issued by the Ministry of Human Resources Development, 

• (Department of Education). The applicant is entitled in the 
same footing with other Central Government Aided School 
and teachers of Kendriya Vidyalaya Sangathan, the grant 
of financial up gradation under Assured Career 

• Progression Scheme in accordance with the Ministry of 
Human Resource Development (Department of Education) 
letter No. F.5/ 180/86UT1 dated 12 August 1987. In this 
regard, the applicant relies on the "Presentation on 
Proposal for 6th Central Pay Commission, Chapter IX 
Assam Rifles, pay Teaching Staff'. 

I 
Q) 

j 
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V. For that the representations of the Applicant dated 

04/07/2008 and 02/08/2008 are yet not disposed of 

in favour of the Applicant. 

For that it is a settled principles of law that in case of 

non-payment of financial benefits due to the persons, 

the liability of the Government to pay interest at 

market rate commence from the date of non-payment 

and any culpable delay in settlement and disbursement 

thereof, the party responsible must be visited with 

penalty of payment on payment in interest at the 

current market rate till actual payment. 

For that it is settled principles of law that when an 

amount legally due to the party was not paid the party 

responsible for non-payment/withholding it must pay 

interest at the current market rate. 

For that inaction on the parts of the Respondents to 

grant and to pay to the Applicant the financial benefits 

under Assured Career Progression Scheme from the 

date it become due is highly prejudicial and she is 

legally entitled for the same. 

For that financial loss caused to the Applicant by the 

Respondents. 

For that Administrative Fairplay and Good Conscience 

is denied. 

0 
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XI. For that the Respondents have violated their own sets 

of rules and principles. 

6.. DETAILS OF REMEDIES EXHAUSTED 

(i) That the Applicant declare that she has avail all the 

remedies available to her and there if no alternative 

remedy and hence she is approaching this Hon'ble 	Qj 

Central Administrative Tribunal by way of this original 

Application. 

MATFER NOT PENDING WITH ANY OTHER COURTS 

That the Applicant declares that the matter regarding 

in which the application have been made is not 

pending before any court of law or any other arbitrary 

or any other Bench of the Tribunal. 

RELIEF SOUGHT FOR 

Under facts and circumstances stated above, the 

Applicant humbly prays that your Lordship would 

graciously be pleased to admit this application, call for 

the records of the case, issue notice to the Respondents 

to show cause as to why the relief (s) sought for in this 

application shall not be granted and on perusal of 

records and after hearing the parties or cause or 

causes that may be shown, be pleased to grant the 

following relief (s). 

I. 	To direct the Respondent authorities to grant and to 

the pay to the applicant the benefit the Financial up 

gradation 	as applicable in the Assured Career 
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Progression Scheme in pre-revised scale i.e. Rs. 6500-

200-10500 from 01/02/1992 upto 30/11/2009 with 

all consequential benefits. 

H. To direct the Respondents to pay to the Applicant 

outstanding amounts accounted towards the 

aforementioned financial benefit with interest @ 12% 

per annum calculating from the date it become due. 

Cost of the Application. 

Any other relief (s) as the Hon'ble Tribunal may 

deem fit and proper. 

INTERIM RELIEF 

Pending final disposal, in the facts and circumstances 

of the case, it is prayed to pass an interim order as 

your Lordship deem fit and proper. 

PARTICULARS OF THE BANK DRAFT/POST ORDER 
• 	 I. IPONo. 

 Date of issue 

 Issued from : 	 Guwahati 
 Payable At : 	 Guwahati. 

WHERE AND WHO FILE THE APPLICATION 

The application has been filed through Advocate. 

LIST OF ENCLOSURES: 

As stated in the Index/List of Dates 

fs 
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VERIFICATION 

I, Smti Anusree Deb, W/O- Late Nithendra 

Narayan Deb, aged, about 59 years months, Senior 

Teaèher, ST-0029, 46th BattaliOn, Assam Rifles, C/O : 99 

APO, Chaduar, Sonitpur, Assam, do hereby verified that the 

contents from paragraph 1 to 12 are true to my personal 

knowledge and belief which I believed to be true and I have 

not suppressed any material facts. 

Date: '  /06/2009 	
• A < 	 i. 

Place: Guwahati 
	

Signature of Applicant 
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Sr. Teacher 
46 Assum Rifles 
C/O 99 

Malimlideshelaye, Assain Rifles 
Ditedorate Gencral Assam, Rifles 
ABch 
Shiliong-IL 

1'. Respected Sir, 
With due respect and humble submission I have the honour to 

implore few lines for your information and fovóuiable action please. 
2..: Sir, Rcfthe leuer,No. , lli1O046/CiVYACP/656:datd 30 Dec 2007 My good 
office forwarded my itathe to the DGAR Civil ACP board for ACP scale, because I 
had already being óompletcd.22 years 08 niotiths Of myregul& service. 

3 	Sir, on completion of necessary qualification and fulfillment of all requisite 
eligibility cntene. I have been selected for promotion from Jr Teacher to Sr Teacher 
vide. your Sig.. No. A3 140 & 10th Feb 1992,by virtue.of seniority and eligibility. But 
after promotion neither any change was made in my pay scale nor upgraded, no ACP, 
totitat which isfixód for direct apintmeitt. Cónsequcily no monetary a crual was 

tainc4 inthis retard and henc I anidrawing lowerpay scale with one junior to me. 

The anomaly directly arose in consequent to the application of fixing identical scales 
in both lower and higher post 
4•.;.. Simultaneously, ACP scales also given to the AR teachers and I am getting less 
pay anmyjuniors:'.  
5. 	Therefore. I request your inimediøte action will be higdy. appreeiated. 

Thanking you in anticipation. 

Yours faithfully 

4 'uu,kee bQ: 

Date :-...4.L9?./P ....... 

	 (AnusreeDeb) 

Certitied to be true Copy 

Hara Gobinda Boruah 
Advocate 
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• rO- 	ANNEXURI3 
- 

Aiin Rith 
Dipjautaw Gnil Mau Rifl 

(Thougi popr cu) 

Rai  
1. RptedSirD 

With dm ieptct tmd bwb1e: 	I have dw hoi.otii.' 

pkEtW Iis for your 	caid f Q, 	iCIQi leasia 

2 • 	Ref th Liaer Nü.1i.1 10046/Civil ?i(6 dd 30 Doc 2007. My goOã 

oth i wuid1 my nnw to the DGA1( Civi' ACiD board for ACP scale, ,  bse I 

kuL %ikuA1y bLILL, co.tnpktt4 22 years  O iith of my euii 	rvce 

3. 	Sir, oit coi Ltiot of necuy qiiiatioa..wd t th'&t of il 	tiit 

1ibiht.y .,xt.eiia. I ht.t b.ui Wkd for pncU boit Jr 1e1iti t & 

\idi you Sig. No A 3140 at I&I  Ftb 192. by vrtac üf rLIory,  J Lgfrjiky 

Lutr pidimiion nithr any almiza Wes IT"ide ii rnypay soda ,  norui) .trddlud,no ACk, 

to that w1ith 

 

is wed for ct pjoIflLneflL Con 4uflLiy no ntouUmAy mcrudi was  

Wwwd rnthi mq3zi1 aid h.iu3t I n draWing tower piy soiil with iie jWU.OL tc im 

11w t1tw1y thnctly xoe mit 	tuiit to ti upp1uUou of àiii id.nii1 cks 

fit botk lower mid br po. 	 • • • S  •• 	• 

4 	nnthueou&Iy1  ACP caLs u10 lvcn to the AR tcaiteit 	1 I am ,uwg I 

py uutal tuy jrnüors. 	 • 	• 

S 	I meq 	your idLc ti'.)li W1Wb hgtty psiictaLt.L 

I tthAkirkg you in xclj)ut rn 

• 5 5 	Yt fkCaUy 
• • •. 
	4u)tee bQ. 

(AXLUSU.e Deb) 

Certified tobetnieCopy 	 : 
-. 

• Hara Goblnda Boruah • • 	• 	• 	• • • •• 
• S • 	Advocate 
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11 110046/Cvi(V1.08, 
) 3 	,uwahat Benci 

Assm Ri 

4ppj IrrL- 

6Assrn Ri 
Pin-932Q 
q/o9gApo 

Aug 2OO 

Certified to be true Copy 

Hera ;ida Boruah 
Advocate 

IT 
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From u : 11(. I.)(.IAR Rec Branch (Adm-!V) DIG :U3 	IJNCLAS 

To 	:46 AR ' 3 (/ poJ7) 

A 50 93 

Application for grant of ACP (.) ref your letter No. roman two pE I 10046ICiv/ 

Misc10811717 dt 06 Acjt 2008 
(.) 

fivd board proceeding for our further action 

please - 

Lt Col Parameswarappa BG,S01(Adm & Docu) 	Rec 

Dated : .Sep20O8 	 Lt Col 
TOREL 	his 

I 	I 

2 6 JUN 2009 

qr 
Guwahatj Bench 

Certif led to be true Copy 

Hara Gobinda Boruah 
Advocate 
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From : 	46AR 	. 	DTG: 	 UNCLAS 

To : 	HO DGAR (Rec Branch AdmlV) 	A 19 0(3 

Application for grant of ACP (.) ref our letter No roman two pt 

I 10046/CivfMisc/0812021 Sep 24 () direction pa reconcile the pay scale in 

rio Smt Anusree Deb comma Sr Teacher of this unit not yet recd (.) early 

action requested pi- . 

Maj R Prabhakar, Offg.Adjt 	 A Br 

Dated: . ', U Oct 08 
Maj 

Rel h 

Certified to be trueCopy 

Hara Gobinda Boruah 
S 	 Advocate 
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From 	46 AR 	 DTG: 	 UNCLAS 

1-0 : 	HQ DGAR (Rec Branch Adm-IV) 	 A 19 ) 

Application for grant of ACP (.) ref our letter No roman two pt 

110046/CIv/MjSC/08/2021 Sep24 and sig No A 1906 Oct24 (.)direction 

on reconcile the pay scale in rio Smt Anusree Deb comma Sr Teacher of 

• 	this unit not yet recd (.) early action requested p1 - 

Maj Sanjoy Kumar Singh, Adjt 	 A Bc 

_- 
Maj 

Dated: 	/1 Dec 08 
	 TOReI 

	
h 

[P 
Centra' AdminIstte Trbuna 

1. 	2 6 JUN 2009 

uwahatI Bench 

Certified tobe trueCopy 

Hara Gob inda Boruah 
) 	 . . 	 Advocate 
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Cer 	 46 Assam Rifles 
piN  

6 JUN 2009 	do 99 APO 

\ 	. 
ji.flOO46ICivi1IAI S 	 / 	

Dec 2007 

MahanideSlaYa Assam Rifles Directorate General Assarn Rifles 
(GS (Edn) Branch) 
Shillong - 793 011 

i. 	
Please refer to your sigNo. A 02262 dated 28 Sep 2007 and 02286 dated 27Nov07. 

2. 	Board pro
ceeding for grant of ACP in respect of ST-0029 Smt Anusree Deb, 

Sr Teacher of this unit is fwd herewith in tri1licat for your further action please. 

End: k ov- 

itesii) Prabhakar) 
Maj 
Adjt

/  
I 

for q'orndt 

Certified to be true Copy 

Ham Gobinda Boruah 
Advocate 

- r 	 - 

K 
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S T-002 9 
Smt Anusree Deb 
Senior Teacher 

Present pay scale 

4500-125-7000/- 

sentpa_y 
?wiflg 

Rs. 6,125/- 

- 

, PADPgOCEEDING FOR GRANT OF ACP 
Zte 

t 	 I promotion 	Completion completion 
nt 	b 	of ACRTPay i

qualification 
with.date, to next 	of 12 yrs I of 24 yrs 

HigherGT of 	 Pu nishment 
I  pay 

grading j admissible date of 	if any ACP  
Name of Unit rank 	of regular of regular scale/sen br 

last five 
and BRO part 
II order No and 

service service pay scale 
first/second 
Financial f scheme 

Date benefit under 
theACP 

/07 	BA 01/02/92 	30/10/97 30/10/09 
• 

Not ye 
scheme 

granted 

Cefltr 	
'fttbU 

2 60 2009 
'I 

'uWaati BeflCh 

Certified to be true Copy 
—412 

Hara Goblnda Boruah 
• 	Advocate 
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Tele: 0364 - 2705076 	
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FAX 0364 - 2705080 	
Goverflmt0f India 	 - 

3364 - 2230146 

e-I1i 	

Miffistry of Home Affairs 
- T13Tk]Ti1  3T9 

Directorate General As3atfl RuleS 

f-ji...793011 

AIPerSi6 CPC/2005 

JUN 2009 
tjt - 

 

-AQG 	- 	. 	
•\- ': 	1T 	1tfç 

- 	 Guatj Ben 

ENTIT LEMENT  

1 	Further to our letter No. NP ers i6th CPC12008 dated 07 Oct 2008. 

2. 	
Revised pay scales in respect of following categories0t AR as per the 

Govt notification dated 29 Aug 2008 is tabulated below :- 

Dcsignati0 	
pv1eiTSY 	

emarks 

of existing 	pay scab, 	cabo 	ba,nd pay 

j(b) Hindi 	4500-7000 	E500-10500 V 
n 	•!PR-2 4600 

Grade - II 	raue - 	. - - 

5500-9000 	450-11500 

- 	. Grade -I 	PB-2 	400 
Giido 
G50010500 	7500-12000-., 	. 

(a) Sr Teacher 	dr'ade —IIIGrade - lit 	I 	B-2 	è00 

b)Graduat 	5500-9000 	7450-1 1500 	j 

Hindi 
Teacher 	Grade - it 	.1 Grade - 11 	PB-2 	4800 

i6500.10500 	7500.2000 

Grade - I - 	Grade— I 	
.. 	PB-2 	5409 

3. 	
You are requested to fix their pay accordingly and gran'Iifl upgradatiOn 

as applinblL in ACP schem(, , if ontiied to the pers of these posts.. ... 
• 	: 

Rjev Kumar) 
LtCol 
SO.1(A) 
for DG Assam Rifles 

MNsdIOifru.copy. 

• 
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A/Pay/99/ 1493 	 7 Assam Rifles 
A/B/C/D/E/F/Adm Coys 	 C/o 99 APO 

of Sep99 

'HE ASSURED CAREER PROGRESSION SCHEME FOR THE CENTRAL 
GOVERNMENT CIVILIAN EMPLOYEES 
One Copy of Govt. of India Ministry of Personal, Public Grievances and 
Pensions(Department of Personal and Trg) OM No. 35034/ 1/97-Estt(D) 
dated 09 Aug 99, received vide DGAR, Shillong letter No. A/A-1/2-74/97 
dated 18 Aug 9 is fwd herewith for your info and necessary action please. 

• 	 (Punit Mehta) 
Major 
Adjt 
For Commandant 

Copy to 
Rec/Fin/JA 	- 	for info and necessary action 

(Govt. of India Ministry of Personal Public Grievances and Pensions 
(Department of Personal and Trg) OM No. 35034/1 /97-Estt(D) dated 09 
ug 99. 

AS ABOVE 

OFFICE MEMORANDUM 
Subject : THE ASSURED CAREER PROGRESSION SCHEME FOR THE 
CENTRAL GOVERNMENT CIVILIAN EMPLOYEES 

The Fifth Central Pay Commission in its Report has made certain 
recommendations relating to the Assured Career Progression (ACP) Scheme 
for 	the 	Central 	Government 	Civilian 	Employees 	in 	all 
Ministries/Departments. The ACP Scheme needs to the viewed as a 
safetry not to deal with the problem of lenuire Stagnation and hardship 
faced by the employees due to lack of adequate promotional avenues. 
Accordingly, after careful consideration, it has been decided by the 
Government to introduce the ACP Scheme recommended by the Fifth 
Central Pay Commission with certain modifications as indicated 
hereunder. 

GROUP 'A' CENTRAL SERVICE 
In respect of Group A Central Service (Technical/Non Technical), no 

financial upgradation under the scheme is being proposed for the reason 
that promotion in their case must be eaned. Hence, it has been decided 
that there shall be not benefits under the ACP Scheme for group A Central 
service (Technical / Non-Technical). Cadre controlling Authorities in their 
case would, however, continue to improve the promotion prospect in 
organizations/cadres on functional grounds by of organizational study, 
cadre review etc as prescribed norms. 

	

Certified to be true Copy 	
Contd.....2/- 

Hara Gobinda Boruah 
• 	Advocate 
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GROUP B.C. AND SERVICES/POSTS AND ISOATED POST IN .. A.B.C. 
AND CATEGORIES 

3.1 While in respect of these categories also promotion shall continue to 
be duly earned, it is proposed to acpt the ACP scheme in a modified form 
to mitigate hardship in cases of acutesignation either in a cadre or in an 
isolated post. Keeping to view all relevant factors, it has therefore been 
decided-to grant (two financial up gradation) as recommended by the Fight 
Central Pay Commission and also in accordance with the Agreed 
Settlement dated September 1, 1997 (in relation to group c and D 
employees) entered into with the staff side of the National Council (JCM 
under the ACP Scheme to Group B, C and D employees in completion of •12 
years and 24 years ( subject to condition no in Annexure I, regular service 
respectively. Isolated posts in group A, B, C and D categories which have 
no promotional avenues shall also qualify for similar benefits on the 
pattern indicated above. Certain categories of employees (including those 
with Temporary Status) adhoc and contraét employees shall not quality for 
up gradations under the ACP Scheme shall, however, be subject to the 
conditions mentioned in Annexure L 

3.2 Regular service for the purpose of the ACP scheme shall be 
interpreted to mean the eligibility service counted for regular promotion in 
terms of relevant Recruitment/ Service Rules. 

Introduction of the ACP Scheme should, however, in no case affect 
the normal (regular) promotional avenues available on the basis of 
vacancies. Attempts needed to improve promotion prospects in 
organizations/cadres on functional grounds by way of organizational 
study, cadre reviews, etc, as per presciribed norms should not be given up 
the lound that the ACP Scheme has been introduced. 

Vacancy based regular promotions, as distinct, from financial up 
gradation under the ACP Scheme , shall continue to be granted after due 
screening by a regular departmental promotion Committee as per relevant 
rules/guidelines. 

SCREENING COMMETEE 

6.1. A departmental Screening committee shall be constituted for the 
purpose of processing the cases for grant of benefits under the ACP 
Scheme. 

6.2. The composition of the Screening Committee shall be the same as 
that the DPC prescribed under the relevant Recruitment, service Rules for 
regular promotion to the higher grade to which financial up gradation is to 
be granted. However, in cases where DPC as per the prescribed rules is 
headed by the Chairman/Member of the UPSC, the Screening Committee 
under the ACP Scheme shall, instead, be headed by the Secretary or an 
officer of equivalent rank of the concerned Ministry/Department. In respect 
of isolated posts, the composition of the screening committee ( with 
modification as noted above, if required) shall be the same as that of the 
DPC for promotion to analogous grade in that Minstry/Department. 

Certified to be true Copy 	
Contd ..... 3/- 

Hara Gobinda Boruah 
Advocate 
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- 6. 3 In order to prevent operation of the ACP Scheme from resulting into 
under strain on the administrative machinery the Screening Committee 
shall follow a time—schedule and meet twice in a financial year—preferably 
in the first week of January and July for advance processing of the cases. 
Accordingly, cases maturing during the first-half (April- September) of 
particular financial year for grant of benefits under the ACP. Scheme shall 
be taken up for consideration by the Screening Committee meeting in the 
first week of January of the previous financial year. Similarly, the 
screening committee meetintg in the first week og July of any financial 
year shall process the cases that would be maturing during the second-
half (October-March) of the same financial year. For example, the 
Screening Committee meeting in the first week of January, 1999 would 
process the cases that would attain maturity during the period April 1, 
1999 to September 30,1999 and the Screening committee meeting in the 
first week of July 1999 would process the cases that would mature during 
the period October 1,1999 to March 3 1,2000. 

6.4 To make the scheme operational, the Cadre Controlling Authorities 
shall Constitute the first Screening Committee of the current financial year 
within a month from the date of issue of these instructions to consider the 
cases that have already matured or would be maturing up to March 
31,2000 for grant of benefits under ACP scheme. The next Screening 
Committee shall be constituted as per the time schedule suggested above. 

Ministries /Departments are advised to explore the possibility of 
effecting saving so as to minimise the additional Financial commitment 
that introduction of the ACP Scheme may entail. 

The ACP Scheme shall become operational from the date of issue of 
this office memorandum. 

In so far as persons serving in the India Audit and Accounts 
Department are concerned, these orders issue after consultation with the 
comptroller and auditor, General of India. 

The Fifth Central Pay Commission in paragraph 52. 15 of its Report 
has also separately recommended a" Dynamic Assured Carees progression 
Machanighm for different streams for doctors. It has been decided that the 
said recommendation may be considered separately by the administrative 
Ministry concerned in consultation with the Department of Personal and 
Training and the Department of Expenditure. 

Any interpretation/clarification of doubts as to the scope and 
meaning of the provisions of the ACP Scheme shall be given by the 
Department of Personal and Training (Establishment- D). 

All Ministries/Departments may give wids, circulation to these 
instructions for guidance of all concerned and also take immediate steps to 
implement the Scheme keeping in view the ground situation obtaining the 
services/ cadres/ posts within their administrative jurisdiction. 

Sd/- 
• 	 (KKJha) • 	

Director (Establishment) 
Certified to be true Copy 	

Contd ... 4/- 

Hara Gobjnda Boruah 
Advocate 
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ANNEXUR-1 
CONDITIONS FOR GRANT OF BENEFITS UNDER THE ACP SCHEME 

L 	The ACP Scheme envisages merely placement in the higher pay 
scale/grant of financial benefits (through financial up gradations only to 
the government servant concerned on personal basis and shall, therefore 
neither amount to functional / regular promotion nor would require 
creation of new posts for the purpose. 

The highest pay-scale upto which the financial up gradation under 
the Scheme shall be available will be Rs, 14,300-18,300. Beyond this 
level, there shall be no financial upgradation and higher posts shall be 
filled strictly on vacancy based promotions. 

The financial benefits under the ACP Scheme shall be granted from 
the date of completion of the eligibility period prescribed under the ACP 
Scheme or from the date of issue of these instructions which ever is later. 

The first financial upgradation under the ACP Scheme shall be 
allowed after 12 year of regular service and second upgradation after 12 
years of regular service from the date of the first financial upgradation 
subject to fulfillment of prescribed conditions. In other word, if the first 
upgradation gets postponed on account of the employee not found fit or 
due to departmental proceedings, etc this would have consequential effect 
on the second upgradation which would also get deferred accordingly. 

5.1 Two financial upgradations under the ACP Scheme in the entire 
Government service career of an employee shall be counted against regular 
promotions (including in-situ promotion and fast trade promotion availed 
through limited departmental competitive examination) availed from the 
grade in which an employee was appointed as a direct recruit. This shall 
mean that two financial upgradation under the ACP Scheme shall be 
available only if no regular promotions during the prescribed periods (12 
and 24 year) have been availed by an employee. If an employee has already 
got one regular promotion, he shall qualify for the second financial up 
gradation only on completion 24 years of regular service under the ACP 
Scheme. In case two prior promotions on regular basis have already been 
received by an employee no benefit under the ACP Scheme shall accrue to 
him. 

5.2. Residency periods (regular service ) for grant of benefits under the 
ACP Scheme shall be counted from the grade in which an employee was 
appointed as a directed as a direct recruit. 

6. 	Fulfillment of normal promotion norms (bench-mark, departmental 
examination, seniority—cum—fitness in the case of group D employee, etc) 
for grant of financial up gradations, performance of such duties as are 
entrusted to the employees together with retention of old designation 
financial up gradations as personal to the incumbent for the stated 
purposes and restriction of the ACP Scheme for financial and certain other 
benefits (House building advance , allotment Government Accommodation, 
advances ect only without conferring any privileges related to higher status 
(e. g invitation to ceremonia functions, deputation to high posts, ect) shall 
be ensured for grant of benefits under the ACP Scheme. 

Certified to be true Copy 
	 Contd... 5/- 

Hara Gobinda Boruah 
Advocate 
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Financial upgradation under the scheme shall be given to the next• 
higher grade in accordance with the existing hierarchy in a cadre/ 
category or posts without creating new posts for the purpose. However, in 
case of isolated posts in the absence of defined hierarchical grades, 
financial upgradation shall be given by the Ministries/Departments 
concerned in the immediately next higher (standard / common) pay -scale 
as indicated in Annexure - II which is in keeping with part - A of the first 
schedule annexed to the Notification dated September 30, 1997 of the 
Ministry of Finance ( Department of Expenditure) . For instance, 
incumbents of isolated posts in the pay-scale S-4, as indicated in 
Annexure- II will be eligible for the proposed two financial upgradations 
only to the pay scale S-5 and S-6. Financial upgradation on a dynamic 
basis (i.e. without having to create posts in the relevant scales of pay) has 
Ieen recommended by the Fifth Central Pay Commission only for the 
incumbents of isolated posts which have no avenues of promotion at all. 
Since financial upgradation under the scheme shall be filled at its original 
level (Pay-scale) when vacated, posts which are part of a well-defined cadre 
shall got qualify for the ACP scheme on 'dynamic' basis. The ACP benefits 
in their case shall be granted conforming to the existing hierarchi cal 
structure obly. 

1 the financial up gradation. under the ACP scheme shall be purely 
personal to the employee and shall no relevance to his seniority position. 
As such, there shall be additional financial upgradation for the senior 
employee on the ground that the junior employee in the grade has got 
higher pay scale under the ACP scheme. 

on upgradation under the ACP scheme , pay of any employee shall 
be fixed under the provisions or FR 22(1) a (1) subject to a minimum 
financial benefit of Rs. 100/- as per the Department or personal and 
Training Office Memorandum no. 1/6/97 - pay 1 dated July 5, 1999. The 
financial benefits allowed under the ACP Scheme shall) be final and no 
pay- fixation benefits shall accrue at the time or regular promotion i.e. 
posting against a functional post in the higher grade. 

Grant of higher pay- scale under the ACP scheme shall be 
conditional to the fact that an employee, while accepting the said benefit, 

• 	shall be deemed to have given his unqualified acceptance for regular 
• 	promotion on occurrence of vacancy subsequently. In case he refuses to 

• 	accept the higher post on regular promotion subsequently, he shall be 
subject to normal debarment for regular promotion as prescribed in the 

• General instructions in that regard. However, as and when thereafter, he 
shall. become eligible for the second upgradation under the ACP Scheme 
only after he completes the required eligibility service/period under the 
ACP Scheme in that higher grade subject to the condition that the period 
for which he was debarred for regular promotion shall not count for the 

• purpose. For Example, if a person has got one financial upgradation after 
rendering 12 years of regular service and after 2 years therefrom if he 
refuses regular promotion and is consequently debarred for one year and 
subsequently he is promoted to the higher grade of regular 
basis after completion of 15 years (12+2+1)of regular service, 
he shall be eligible for consideration for the second 
upgradation under the ACP Scheme only after rendering then 

• more years in addition to two years of service already rendered by him 

- 
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after the first financial upgradation (2+ 10) in the higher grade i.e., after 25 
years (12+2+1+10) of regular service because the debarment period of one 
year can not be taken into account towards the required 12 years of 
regular service in that higher grade. 

In the matter of disciplinary/ penalty proceedings, grant of benefits 
under the ACP Scheme shall be subject to rules governing normal 
promotion. Such cases shall therefore, be regulated under the provision of 
Televant CCS (CCA) Rules, 1969 and instructions thereunder. 

The proposed ACP Scheme contemplates merely placement on 
personal basis in the higher pay-scale/grant financial benefits only and 
shall not amount to actual/functional promotion of the employee 
concerned. Since orders regarding reservation in promotion are applicable 
only in the case of regular promotion reservation order/roster shall not 
apply to the ACP Scheme which, shall extend its benefits uniformly to all 
eligible SC/ ST employees also. However, at the time of regular! functional 
(actual) promotion, the Cadre Controlling Authorities shall ensure that all 
reservation orders are applied strictly. 

Existing time bound promotion schemes, including institution, 
promotion schemes, in various Ministries/Departments may, as per 
choice, continue to be operational for the concerned categories of 
.employees. However, these scheme, shall not run concurrently with the 
ACP Scheme. The Administrative Ministry /Department not the employees 
shall have the option in the matter to choose between the two schemes, 
i.e. axisting time bound promotion scheme or the ACP scheme, for various 
categories of employee. .However, in case of switch over from the existing 
time-bound promotion scheme to the ACP Scheme , all stipulation (Viz for 
promotion, redistribution of posts, upgradation involving higher functional 
duties etc) made under the former (existing) scheme would cease to be 
operative. The ACP Scheme shall have to be adopted in its totality. 

The case of an employee declared surplus in his/her organisation 
and in case of transfers including unilateral transfer on request, the 
regular service rendered by him/her in the previous organisation shall be 
counted along with his/her regular service in his/her new organisation for 
the purpose of giving financial upgradation under the scheme , and 

subject to condition No. 4 above in case where the employees have 
already completed 24 years of regular service, with or without a promotion, 
the second financial up gradation under the scheme shall be granted. 
directly. Further, in order to rationalise unequal level of stagnation, 
benefits of surplus regular service not taken into account for the first 
upgradation under the Scheme) shall be given at the subsequent stage 
(Second) of financial upgradation under the ACP scheme as a one time 
measure. In other words , in respect of employees who have already 
rendered more than 12 years but less than 24 years of regular service 
while the first financial upgradation shall be granted immediately, the 
surplus regular service beyond the first 12 years shall also be counted 
towards the next 12 years of regular service 
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(sic) for grant of the second financial upgradation and consequently, they 
shall be considered for the second financial upgradation also as and 
when they complete 24 more years of regular vice without waiting for 
completion of 12 more years of regular service vice after the first financial 
upgradation already granted under the scheme. 

Sd!- 
(K.K. Jha) 

Director (Establishment) 

Annexure - II 

STANDARD/COMMON PAY-SCALE 
As per part - A of the First schedule Annexed to the Ministry of 

• 	 Finance 

(Department of Expenditure) Gazette Notification dated 
September 30, 1997 

(REFERENCE PARA 7 OF ANNEXURE/OF THIS OFFICE MEMORANDUM) 

Ser. N°• Revised Pay-Scale Rs. 

1. S-1 2550-55-2660-60-3200 

2. S-2 2610-603150-65-3540 

3. S-3 2650-65-3300-70-4000 

4. S-4 2750-70-3800-75-4400 

• 	 5. S-5 3050-75-3950-80-4590 

6. S-6 3200-85-4900 

• 	 7. S-7 4000-100-6000 

8. S-8 4500-125-7000 

9. S-9 5000-150-8000 
10. S-1 5500-175-9000 
11. S-12 6500-200-10500 
12. S-13 5450-225-11500 
13. S-14 7500-250-12000 
14. S-15 8000-275-13500 
15. S-19 10000-325-15200 
16. S-21 12000-375-16500 
17. S-23 12000-375-18000 
18. S-24 14300-400-18300 

Certified to be frue Copy 

Hara Gobinda 8orh 
• 	 Advocate 



- 

I, 	
•' 

i payi99i k.T' 
fl 

A/O/C/O/E/F/Adm Coys 
f 

CHLtiJ 	QRTI 
NT! LN .  !tcJxs 

One COpy of Govt of India Min..stry c.1 Per e_*,'oria 	Public c7evficc5 and 	rij.on (Dep.trjnient of Persnal and TrQ) OM WO. 35034/1./97-.E. -Lt(0) dated09 Aug''9, rece:I.\'ec VdeOGAF, Shil\or i.e tto r No. A/A-112-7L1/97 dtej.ic3 Aug 99'i s. fd iereI.J,%h for- Your rifo and necsai-y action pieae. 

• 	 ( Pu ra i. t II h t 
NJoi'- 
lj t 

rot 	'c,rdrit 

for info and nc les5ar 	ctin. 

(Govt of . India Minitry of PeronJ. 	Putic Gri c..." ficet,  iid Pcni.ors 	(Deiiarl:mer,t of Personal 4wid  Trg) (Dfrl No. t-t0)datd 09 'ittg 99 

AF(OVE 

0F1ri,M;cNrjg 1  
ubjec1 	IHE (-SUfEQ CfflEIR PR0GtSSION SCHEME FOR THE CENTRAl, 

CiViLIAN EMPLOVIZES 

The Ii 1 t.h Cent ràl, Pay Corrtmi.sjon in its Report. 	has ir.ide crtain recornmcctcI(ion5 clLirg to the Assured Career Prociress.on (cCP). Scheme for th Central Government Civilj.ar Lrnpoyee, in. all nrts. The ACI scheme need; to 1. he v.t e-;.dAS a S fety  Not 	tc dei with the problem of erui nr 	tcjr: n 	nci h.trdh p 	1'c€cJ by the ernpLoyQes. due to I aclç of 	ad?qua te pr oinoti Orial 	A '-snt.ie; . 	\cordi riq I y 	aft.r crCi'u I e- . onn,cir .1 i cr 	i t hi:; ber 	(j'c td.d by the .Governmnj- to .tntroduc 	tli. ñC1 t-uc,liIliQr,(lcld 	i, 	F rtr Crtrji I 	e' 	Ccriui,:i JI A ci 	Wj 1t 	C (iU-i LI i.nci.jap 	hCretjndr.. 	. .. 

2. 	GH Q •P 	 .......... 	: 
In 	r5p4(:t. 	of 	Group 	Certra.I.t- 	(Tcal/Non 

	

no 	funanea 
Proposed 	for 	th 	roson 

upgr 	atic widèrthQ 	Scheme 	beir that. promotiofl.jn their eaned. Hence, 	il han been 
• 	 u'1&'r 	the 	)L'P Sch 	ne -for 

case 	iit,t: 	b deciii 	tht 	1:rc 	hiL 	be not 	bn( 	tn Group A çertra 	servic€. 	(Technicat 	f'ln- Thnj[). 	Crir 	t:or1troi.Li,i 	 in hwevr, 	continue 	to • 
on 	tnctiofla1.9rQU 

their 	ca 	would, improvehé..omotioi 	prpct; 	ni 
by of tUc.ly, cadre review etc sia Pe r 	pt-e_%6~-'J 64jd lt  

- 	 .• . 	 .• 	

.. 	 Contd ....... 2/-- 

,) 

 

CentmjAdmjwTrkUVe Tr 1 , 
0 

2 	6 JUN 2009 

CUwahah ti8ef)cjJ 
Certified to be true Copy 

Advocate 

FA 

4. 

7 ti 	Ri. 1 4: 
C/0 99 (\P0 

thh S) 



: 

	 -t-- 
	

1 

Y 	
l 

/ 

While i.r. respec:t .o these t:ategories a1so prootiori shai I 
coi' t1pue to bq du 1 / ear ned, it is proposed to acpt Al r !Scheme  in a rnudd froi "O.mi tig aW hardship iQjcases of  ac u tes i gqati cn  ither in 	a cadre br in an isolated post. :epin j  to viaw yll 
e1vant ftc1:,ors, 	it has ther6fore her dc: :i thd 	to qt ,. 

rI  -- w 	(Jfl ' 	nC., r t 	fltIi(ppflcJ_d b 	t I 	i I th 	 I 	 I 
Ccrtni5jor1  and aJ.o in acc6rdancp wIty the Pt r&•cJ :t:ttLitp •rii. ci I i-d 

p L.:cLer 1 1997 in re la ticin to Oroup C and 'I) lovees) en :ern.' 
into L',th th. italf side of the NatianklToundil (JM LIflC1r thE: 
ACF Schern. tc Group B,, C and D ep1oye€s An compiE.tior of 

( su beè t' to c; cnd I tiorL. I1. .. in. 	'inexu 'e. 	Iregu lar  rvi.c:e respectivej.y. 1soated ''pot - ,4.n.Group A. B, 'C and categories 'ihich haveno promotional Ven(. 	chiI 'a10 	uaIi.fy .  • for sirii lar t:ierefits • on ihe pattern indicated above, 	ertai r 

	

• c:a t.acior -  ies bi ep1oyees such 'as casual ecnp1o'rs ( md 'cd i.ct 	t Fuc°i 
with t :'mpcDr ary 	ttus) ad hoc. and 1106tract ecip 1 oyi:'es shaVI 	ot qua I i.fy for upradatjons under the ACP Scheme !'hai 1 . hnt•,evei'- ,  ht- subject to the condj ti on mentioned in Ac,c -,ext cr''- I 

ar Servicelfor the pur.poe of ho  gCp Sch*mo nNo LI bt. i Ler'prct ec') 	to iean .1", he e I :i. q :i, bl I I t,y sorvjr e c t:acu ' c'd 	'1 or ac- proito I: i on in torMs or rc I evan t . - Rec: r't.j tiiccc -, t,()e"', 	c iu 1 

• 4 . 	)n' r'nduc U on of the' ((P k'ceme Should, I c'.aweec", :ir, 	rio 	trcis.,. a I' fu:j: 	iii.: normal (regular) pic,I',otjcJJ)aj a"/enc.ie 	avat] aljlo 	c,tc'i' 	i:Ii' • 	Las I 	c:, t IcC 	. t.es. At teircpi:s vuc:edc-:d to ,i.ntprove promnti.r,, -  prospFcts  j.c'i 	orqan i st ion n /radres 	on func tion,3 1 bround, by 	L'lay . of orc:,n.t.sa Liora1 	Gtudy, cdre r'ev.j,cws etc as per pr'escri,hLcJ 	r,,:'rm 

	

hou 1. ci not be cj ivan up on the cj round ' that the ("iCP' chece F',as 	h.'?r', 

5,. Vacancy basc . reqular prornot.i,f:)rt, as ditint, 1rom f,nancia1 
upQradatiorT• under 'the ACP Scheme shal.1 ccntnue to he granted ' a lit or  rice sc':reenr'g by a rt'qu) ar I)ertrnen.t,i promotion Cçicimittee 
as per re,e'arit rUle/gujd?1 ,if•s .   

• 1' 	(c tIef crt.mental Scr:c-'riing Cosc)(u,jttee shall. bc. cor,stjtu'tcl'un
-den 

 far" 
the pulpose of procesinq thc cases' .icr grant of benefits  t)€ 	(;C:P bchetr1e., 	• 	' 	 ' 	 . ' 

6.2 'i'I,cz CCfIpflc?.jtr., of the Screening Comrnj'ttep sha) 1. be. the same a 	th.A t , '('he L)PC pr'ec: ri. beci cinder the r'1evan t. Rec:: ru I. tii'cei-, ., 	rv,i, ce 
Rules for regular. prornotjor, to the higher grade to 'which fin ncial • c..t..g 	tdatjor 	'l's to  be cgrari ted Hc:wever; • in- cases where DPC al per • 	the 'prescribed ru 1 os is hdd by the Caj rcr,n /Nctc,bc,'- of the 1JC:, 'ci.;crewhing Cc,fmttje under the I"'lCPr  Scheiie sha 1). 	iritead , ijeaduci by the Sec:retary or 'an officer of eqLcivaj erit rank 	the c:c:rc: 't"r,rcj 	F).'Lr i str'y/D&F:,ai- '1'jr, ert 	In respect of I. si", atcr'i 	.1: t', 'Ocrsus I t: i.or, of the Sc rec-n ing I,ommi tte 	C Vi,. Ui  .tt.iuvu, 	j:f 	required ) 	st'al 1 be the same as 'that: oft tic' 	J)I'1' 	'for ri".icic.:ct,j.or, to ana lpgouc grade in that ' NiIiisty/J)c par :ccse -, I 

Centr, MrntflIt .  

26 J2,009. . 

r
u ahuti8ench 

ettitied to. be true Copy 

Hare Gobinda Boruah 
• Advocat. 

1. 

ft 



- 0  J/ • 	 . 	
(- 	- , 	J 

CentriMminIstrttsThbunaI 

. . 	) 
•1/ 	. . 	.. 	--a 	

: ../ 	. 	2 6 JUN 2009 

v 

I 	 Atø 	
(i (jI (It I 	

r t tt 	hLI 	4 I u i_ 	 i 1 t. U1'J 

I ' 	 urdr ts tr 	is 	 tri€ 	 ir.t.i 	ub: I rr'y t.h 	t: reen i ric( 

c:mt t&' 5ti1 i 	•toi 1tw 	. tirne--chdUi* imd 	iut 	twic . ' ii • 

., AY.firnc:.ii yrprfirab1Yi1' 	
j.rUIry and July 

4 r 	tr 	 pr ccesri9 of the-  çcAtS 	cct,rdi sjlY , C 'F-E 	it1at.ur lfl(J 

; #7 	cJurriq the fi.rt-haf (Apri-?PtCmhr .:o f 	prt.U1r inrci.a1 

yr. for ort cf bnefit under the Acp.Schrne ShA11 b. tkei 	
UP •. 

½/ 	• 	1:ar c( -ldrA ti.cr • t)y t? 	 no Cr)anittc?e ntiflcj in t bi 	•••I •i r t 

ueZ 	'if 	LJ rivary ••of U•i€ ,  f>r1i11- • i1tta(lcia 	 •;jfflJ.1 ar  ly , 	the . • 

;c•':I i tç •• Cc)(lI 	t& 	,ne t i nc .j 	ir 	t.t.e , irt 	 f 	Ju I y 	Ci I 	i 

ir.ric ial 	ya 	I pr0c 	th:. 	 Id 	hl 	(fl tUI1tI(J 

iiytt 	tc:oiidti t (Oct berM 	ch) 	f .th 	tnt 	1r*rcil y&ar ,  

I o • t h 	incj CrifrIni t. t.M 4l4 	Lfl4) 	t.h 	1 irt 	r 

i?99 would proCeitB t.hc 	t.ht Of Pk-l .1 ci zi 1. tti I I 	tIiLLLtt 	1. y 

n 	t.t 	: pr toil 	pri 1 1,, j99<1. to Sptmbr, .O,. 199V. 	nd 	Li e 

• Scrinirtc 

	

	ComrnitLe4 iretincj in the fir3t wcik ct.'.,Ü1Y 1999 would 
thecas,.tha.t.W0Ul(i rnturedUr.irithPi.0d Octobcr 1, 

jC1(9 to MrL h '.1 , 2000 

64 To 	tht Sc)ieme oprtthfla, th 	Cdra 	Cntr& iii 

iut.horitieS haI I c.ormtituth tho tirt 
6cenifliJ Cc,mnittee of the 

:urrnt 	fi.rinci al year wIthin 	month fr,in tho d'ato ot 	.iitte of 

thet jimtruct.iOf 	to corctder •th? CaSc4 thit 	Ve airt?Ady ntured 

or would hiritur.irtO upt.o tthrcr 31, 2000 for rart of. heriC?fit 

---ECi 	Gi:c - 	Th&- 	t• Screen ircj Ccurimi tt? 	1 	be 

- 	:orIctitutCci ac' per thc tjffic' ch?du1,e, uqcjeBi.ed 4bovE. 

7. 	
advid to e>c(1ôr2. •tht. p&sbi1 ity 

of 	t1ttiq '-  .vthqS o 	Ic' mtiiimie the 	dcLitiC,r.l 	'Th-fIWILI tl 

LTlt.tU1uU that 3ht rcjdiicti1(, Uf tha A..P 3cti uio 	ay onti1 

ii. 	1C1' 3hern •ti ii kcme operation&. from tht 	d.&ti 	c)t 

j.u& uf ' thits off ic 	t1morLkfldUff) 

An so 1 	
torVjfl9 inthe lnd.ta iudit nd P:coi.int 

•coECrfled ,. .tee oi'dr 	 ter 	i: on u 1. t tJ,)I1 

wIth th CcmptrO icr nd tud tt:o 6iGri at 	 .• 

IhIii Fil'th C,ntr1 P . 	Cornmiugiqfl in p 1 ricjraph'52 	t uf 

ILprJI t 	h* 	aoC) tspar4AtWl y rtconunond?eti . ' t)'risuii 	(tur ci 	r r i e 

I fc)qr(?l31on 	Ctflimi for different strufl of doctors 	It hs 

tfliI 	U1*Id 	nt 	tt 	tsid 	r 	mrnr,thtiCJI 	nuy bbe 	c,ntd(r4d 

1iy 	the 	adrninit;rtlVE) 	Minittry 	c:c(C:ErfId 	ii 

icirjtatif1 with thti 	r.tnr.t of P&rcnA1 cric1 Trirsir.c and 	the 

thp.rtrnerit of Eehdi tur(. 	• 	• 	: 

Ii. 	iw'y i n i:rpret 	ion! 1rific:ati0fl of d.ouht 	s to 	tIic 	CC.fpfi? 

-i d rr- r1 .ng of t h pro / I' ii-m° 	f I he (LP Sc Ik ft 	ha 1 	he q vi-ii 	by 

U i I);pir t.orit. of •Pironne1 md Traininçj (Es ibl ihmen t — 01 

i1 r13ni3trie/D Par t(r, e n ts3 My give w1db cirCL 1ct1Ofl to tt$LS 
rurtioi 	Lor gudaisce of all concerned a,id 	take. lInmecJlcite 

• 	 :t •i:mp1emethc cc:hem€ keir 	in viL' tçjrcuuid. situation 

• 	• c;t&iitiiciJ in • erviCeo /cadres/potS i.tin • thir • adrninirtrtiVe 
jridictiOn. 	• 	 • 	 •. 

SCI
• V 	

• 	.. 	>, 	>, 

( 	lh 

	

btr 	1 nr 	(L ..t.t1 ui ..iiiit-uil 

• 	•• 	•. 	• 	• 	• 	• • 	• (tifd.... 4/- 

• 	 • 	Certified to be true Copy 	• 	• 	 • • 

• 	• 	• 	Hera Gobinda Boruah 	• 	 • • 	• 
• • • 	

• 	•. • • • 	• • Advocate 	• 	 • 



7 	 I,  

Centri AdminlstrM?Ve Thbuna 

,i" 	I1IrLk_ 	• 	

; 	 . . . 	
: ., • 	• 	, 	. . 

2 6 J•tiN 2009 • 	• 

TAZ 

	

? 	

;i4 

£oflflr4 jEFiI iT!E$T 

 

Th ACP Scheme ytag merety pce 
	

the htgtcr. 	Y \ 

ca1e/grflt 	
.jnanial beflfit 

(through 	 . 
upgrat 	. . \. 

onY•. to th 	
concerned. n 	rP 	bai 

	and 	
, \\ 

shall, therf0) 
neither 	

promoti0fl 

nor ould roqre creation 
of neW St!0r thePrp0 

2. 	Thi hight pay_ECe upto which 
the fin 	

.%pOradatb0n 

under the. cheC 	
haU be availab 	

wiil 	 : 

sey.ofld thi'Y' there ia11 b 
hflO fiflafl 	

gradtL0 	and 

higher 	
be 1jjteq 	

riCY ° 	
prOh1t 

3 	The fjnfl 	
benefitS under, thw 	

be 	anted 

froif' the date of C0mPion of the liqt 	
prscrth 

undEr the AOP Scheme 
or frrn 	ha date 	

of the5 

jchCV e r i.5. later 

The first 	r,aflCil 
upgrdat 	

thc AF 9CheItIC bhU be nd 

	

 

aft 	
t2 year 	rQUl 	

an 	the 

4.

a1tr 
12 yar of reGUlar serV.i 	

om the date of th 

first finach1padat 	
suhiOCt 

to fulf''. of prer0d 

•.,,cor,ditj0 	: 	
WCI 	i •. the .firut 	p' 	iJC?tS 

potpn 	o. 	
of the emp'lPY& not 	

or duc2 to 

• 	drprtflIeflt 	
proçdd g. tC 

this wOtkld hV 	
J.d 1 	L•L L

dt 

• 	
the se9fld upqradation •whih. 

wot( aI.° 	
jerred. 

cjrdiY 	 - 

j Two 1inCi 	
upgradat 	

nderi th ACP 	jn thCLflt3 

• 	Goverflhnt 	
reer of an emplo e 	

ait. 

rcgU1ar prom9 	
(inC1Udi 	

5itPr0m0ti, 	
fast trade 

promoti0fl 	BVi1( 	through •iimited . depa 	
COflPLt1 

	

driat10 	
avaid fro 	the rade in which 	e,Pl0Y 	was 

appoiflt0d as a d4rect reCrUt. 1hb 
	

nUl that two t' 

under the 	
P chem shal1 he avai 

	
.orly. j.f rio 

t-uqular prom9i0 	
durirI the prescrth 

	
per:iOd (12. and 4 years) 

been ay'1 	by ar,.EmPt9Ye 	
if anemP1°Y 	hE l+Y got 

one reguar.;P.r0rn0tn he hal quoiY for the CO1 

	tn J'  

on cP1° of: 24. yar 
	of regL4Ia 	serviCe 

iid 	tht 	f\C. Gll 	
fl 

CA5 two prior prolfl9ti 	
or 	reqUI 

have alrQadV bofl reCOiV 
	

bY aI ump10YC. 
flQ  en 	under 

CP Sche 	
halI accrue to  

.2 	
ReSidCflC.Y. periOds (regular service), for 

	of 	fit 

.uridr, the• 	
Shefll 	hai1 be c0Ut 	

from thè3' in whiCh an. 

i,lIploYe 	
pint.direct r 	u rit- 

	

s a 
	• 

	

Full 	latent 	norm1 	pr.omOtiofl 	nflL 	(beflCt1't' 

depart 	t1 .' 	ir icn, ser,iut.Y_eumitn 	
, 	the c5 	Of 

GrOUP • 0 	pLOY' 
etc). for grant. df 1jnana. 

	upgrAdati01 

pert ormafl 	
duti° as re ntrttsted 	

ernp1Y°5 

togeth 	with! 	

fjC 	u,gradatj0 

to the incumbent forth • staC 
	purPDSCS 	and 

restriCt0 :of :.th 	
CP Sche 	

for fjnaICi 	
fld !C tfl • other 

hene1i 	'.(HOU5 	
uildiflg 'Advance, al trnent 

	
•• Goverfl0nt 

	

etc 	n1 	withoUt 	perr 	any 

priViQ 	

rotated to hj.gh' etat (e.g. i.Vita 0t0 cere(fl° 

• 	
dwflUt.(l to high pots* tc) uha.i •b 

	nurcld for 

• 	
grant of' benfit5 under. the Cp Scheme 

	

-- 	. 	• 

• 	• 	• 	• 	• 	•. 	.. 	.• 	• 	•. 	•- 	. 	\,. • 

• 	•. 	• 	• 	. 	 . 	. 	' • . 	
• Coritd.H" 

Cedifd to be true Copy 

• 	Haaaoruah 	 .. 

• 	 ':' 

• 	

Advocate 	
• 

I' 



I Centr,Admãnjst,sp,,-fl,bu3I 

/7 . 	.. 	H 	2 6 JUN 2009 

Guwahti Bench 

	

.. 	. 	
;. 

. . 	
flflCta 

tiradtt0r$ under 	SchmenL 	
jvefl 	tbe 

4t 'ghEr 9r 	
ordafl 	with t 	

htrrchY 4.flj' 

pO%t •. wLthotLt; 
creatifl9 • 

I puroO(? 	Ro1vr, 	n CS of to13td pOt, 	t! 	abSEnce I 

/., detinEd 	
rad 	ljnaflcial upgra1tioJ'' 

be .iV&fl 

( •by 	
iint.r

rtt0t concerd in 	
. • 01djat:elY 

hiqhr 	
paySCat 	

n tct( 3 	n Al 

h.Ch .i. 	
e'ifl 	j.th part. 	

the frt 	
i;.i(dt.te 	

to 

	

the: Npt.ificatur1 
 . dated .sptmber 3Ot997:0 ... 

	
Mj,,try. of 

Finaflc 	
(Dprtrn&rt oV xPflditt 	. For 	

ictab?nt . 

	

to1ated p0t in the pay cale S.-4, 	
jndiCt 	

n 1.1neure 

wil) be 1igible or 
	prOpO 	

two i.nrtC3t 	
o1Y 

to th pa'/- 	
S-h Financial pgr.ac1att 	

pn 	dynamiC 
 es 

	

bi (i.O vjithot 	tYQ t 
create pet in t.h rleVt 61 

o 	
pay) hi3: eefl reCOiC0 	

by the Fifth tt" 	P..aY 

only fri Ue 	
flt.b üf i501at 	

pot whiCti hVC rto veriUe of 

a: aLl. StflCe fjnanCia 	
tindr the gme 

ha1 1 bc per'1 to th 
i ncUmbt of h j1 	

the same 

hal1 be 	
lied at itort ,nal 1eVI 	

(Pa& when vacat, 

pot which are pirt. of a 
wel de1th 	cadre hli •  qot qtiY for, 

the ACP Sche$e cDri'dYflmi 	hai 	The ACPbth
th their1 case 

ha1 1 he grrid conforming to 
	tiflci •ierarch. cal 

tructt 	ohty. 

• 	Th 	f iriflCia' 	
p0rat0fl L)nèr th 	

cee 	ha1 be 

urc;iY perOr1l to the emp10Y 
	nd .haU haVe 	

r eV,anC to his 

,ni.or.t ty pçi ticin- As 
such, 	there shall b. 'no 

	
Itional  

f 1;n 	
::rati00 

for the 5r.tnior employee n 'tte qroufld that 

trilcir jUJi 1 ne 	n th qrade iA got. h 	er. 	ysc0 . u 

the (CP tchCI- 	 . 	.. 

On pcj ra  at,qfl 
under the ACP.Che(ne, pay 

0 	plOYee hall 

he fi(ed und' the pr0Vi0, or F 
	

t 

 -or 
1jpi((iUI() 	

of R 	1OO/ a pr 	
ol 

Profla1.'a 	
jnLng of fici*. MmQW 	

,No.., 	
dated 

July , ,i999'. 	
benefit 	OW 	

ACP scheme 

hii be fIn 	nd rio 	
stt 	 rue . at 

time of relarPr0m0tohl 1e.P05tx 
	agairi5t. t 

	poet  

n the hiQhe 	rade. 	 . .  

crarit 	: higher paysCa 
	under the ACP Scbeflle 	

hali be 

cc,nditt0P, tp,th far.t'tt anP1Y' 
	i1eac*Ptt 	

the said 

hel'ii,t 	shall - 

	

for regular pro t0 on ocurr 
	

o vacarCY 	
5eqUenti 	n 

ca 	he re1Ue to accePt'th. 	
poet on 	

r6m0tt0 

ub(lUtiY ht hl1 he subiCt,.tO normal dePá 	
for regulr 

rGlot.tOfl4 as' précrth 	
in th 	qenral 	1:E.UFi.0fl.t3 ,j 	this 

1'isrd. 14oWV; as and when h 
	.cceP.t5 regr 	

prornotiOfl 

rereaft,t, 'tie. hal I heCbrne 	1 jgihl 	for tht 	. 	ugrti0fl 

Lu,cler the 	
rheme onlY' ater he.' comPIe'tP 	

the 	quired

was 
'ltqibi1ttY :,%ervj 	riod under .  th& ACP cheçTi 	

that higher 

r'ae subiet' to the oflrliti0fl that the 
,per i Odo 	lC.h h 

ibarr0 	
for regt..' L r çrcJii0tiOfl shall riot ceunt' tor' the purpose. 

For 	
at(iple' f: a percori has qot one fi 	

al 'upgrat 	itr

1. 
r nderir%g i2 yea 	

of regular seric.0 rsd aftel '2 ,ya1 
	thre0m 

if he.: re1US 	
regular promoti0fl and' is 0fl5eqLrttl'Y debarred for 

erie,. year and t qttlY he is promotd to th hihel 
	jrade 'on 

recjulr baSi.' 'after cclfflp1etion,0f 15 yO (i2+2+.) of regolar 
 

terjCU, he, 	
11 hi C1t9ib 	

for conaideratb0', 	th 	second 

upgradatbon .riier the 'ACP Schffl only after. rerr 
	then more 

in addit0( to two years of servt 	
aire .Y : ndtred b 	him - 

Certified to be true Copy 

Hera Gobinda Boruah 
Advocate 

'1 

/ 

., 



I Cofltr'Admin1strt,T)unaI 

2 6 JUN 2009 
— 	- - 	 S  • • 	 • 	 - 	 S  

/ 
I 

/ 	 - / 	2afterthe f.irt -fjnncta! upgrd&ti.on (2+O) ii the hgh 	Q'-\:. 

	

I 	afthr- 25 )'er5 (12+Z+L.410) of reLar service becuse te\ 
debarmént period Of one yr- cn ric,t h :takcr rto , acccurtt. tow8rø 

/ 	the - equ1red 12 year.s of rgut.r serv4ce in that hher g rade .  

the matter of dlscptrnary/penUI.y proceedtriçj5, cJrn 	01 
benefits. under the RCP Scheme hd11 be subject torqIes cjovern'ir,g 

	

J ./• S 	 :.' normaI.:prooj, Such 	ses shL:therefore, b' egtted ude 
of e.tevGn -t CCS (CC( Ru'es )  1965 and instruct.ion ihoreuncler. 

 

12. 	The propds&d ACP Schern c:ontetnplatec iuerdy' pacmcrr 	n pronaIbas 	in the hrher' pay-cai/gral) -t of fLnncal ben.rit on 	and 	ft'i I I nci 	fount 'tu 	c& uil I./iuhct i CflO I 	OiTC) I. i on 	c I 
ConCcroed. Si nc 	.irdr 	. rz 9 a rd4nçJ reerva Li on 	i1 

i promoton are ppL.icabe only in 'the case of recjiLar promotion, 
rservat ion orders/rcter shiIt not'app]. to the CP Scheme LJhI.cI 
shaH etrd its benefits 	niform'y. to all.'.&igibIe 	C/T. 
c'ps ai'o. 'HoNever, slt. the 	oi 	reguiar'/functI.on 
(cl.ui.l ) protioton, hó Cidrø Contrøl)thg. (uthoritLe 	iH 	urc •  that a lI, reseryaton orders are 4pped strictly. 

tx st.i rj 	tdMe ,  bound pro,cj lion .schem', 	inc lud i.1) 	•' 
promot ion £;cren, 	1flv8s.ous Nil nistr1e5/1)('par- Linc.n t 	flay,  
Cho.ic, CQntinUe to be oJCrctic,ne1 for 	corcerrd cç(:)rie 

• •:ptoy. t- ver, there schemes, clLI not run cOncurroniIy - 
With 'the tCP Scheme. The Admnj6tratjve llrItry/DepanpnI,.-.rt 
th&. eLiploys shall 'hvè' the option j; t4ie inattr t-o choose betwc€-n -tlietwo scheme, i.e. cDdGting tifflC --'boUfld prorn640nt;(_hwne 
or.thflCP Scheme', for' various cateÔor -ies of empJoye. HoweVer, • .in ce ôf'sLtcJ. over .'+rom the exstig time-bound promoijol) tiiu in 	 sL.LchQvGr from th 'ÔxisUnQ 'tlme-bQund promotion chint' to the CP Scheme, al] ,t1p41atjon 	) 'i.z -f,or promo L ICJn, rLdz.c,.tribtjon' of posts, upgr'adtion •involv5inçJ h i.gher 	Iunc't.i,c',nei ciut .i.ej 9 	otc). mdo under tIo 'former. (e ir.t .1 ri(j ) ichenle 	ou Id c Qitc 

	

bQ apir.3tiv,, The ACP 3chene h ~ tl 1: .haye to bo •doed 	ir' L Lotzli ty 	" 	
' 	 '. 	

. 	 ' S 	 •' 	.' 	S.  

In 	o of aiI elnP)cee de'1ar&d surpUs in 	his/her crcJanij on a nd 	i.n ce of 	trrtsrs •tnclu(.ing 	uni latei-.iI 'Lrrsfr on hequest, the reçjular• service,rCr)derd. by him/her- i Jo proyibu 	orqnie 	bu.,cousitei 	fo 	with ('I/iiir reuiar....Serj.ce .iIh.t/hr n 	oranisaton for jhe purpose of q .vin 	 urdr thSchei, anc 

3. 	'ubect to Cond it: ion No. 4' 	hoè," in cases 	hCre the emp 1 oy hvC a ready oiiip I Led 2' ye3ri of regti. I r c2rv ic-p, W' . th Or N: thou't a.pomo -tion, the second f.nanLiaJ i'jridat ion under tt'i-soI - -ie r.halI Legrrtted iirctI y . Further, jr, Order to r'aLicnj.. ur'e1ul Jeve) of SL9ntion, ben'fit of surplus reu)ar erv.i ce (nci 	taken i.ntd ' aCCGLInt for the firt upqrdatic)n "under 	the herne) • sh& L" be given at the subequenL st-age • (second) of f&ncnci.a1 up'gradation under the ACP S .cheinO as a 0110 time, measure. ill other words, in respect of mpI.oyees wh have &I ready rendered rncro" than 12. years ouL Icç thtn 24 	ir-s of 	'-eçjL4far 	SCrvlc( '4hi.1e  `L hd 	firL 	i-ncti 	upgraca'Lic,ç 	GhII' 	be 	cJ -ante.-- iII')(Jd,t,3tC 	, 	he 	urp.itic rrcl.i I:zi 	ojj' 	yntf Ahu tr st 12. I .1so be counted Lcards the re,t 12 'ar of reju tar crvici 

Cont.i. . .. 

Cerfffjedto bi true Copy 

H$f''da Boruah 
• 	Advocate 

I. 



Ai -ii 
	

1/ 	

sAdn,ingstr€y 

2 6 JUN 2009 

W.1hfi Bench 

7 - 

/ 	 ..•- 	 . -.

CA  

(Cd 
br qr nt of the second financial 

uprJtb0hl 	nd 

/a

iduently, they shall be considered . te 
ç

lSO 
and hefl thy complete 24 .yerS of reuIar 

vC withoUt w
itir*g for completion f 2 mcr years of recjular 

-vice ftcer the 
first fthaflCial upgradati0 aredY granted 

jr the 	 . 	

•. 

	

Bd/- 	X)(X 	 0 

K 
Director (E5ta iiment) 	 A 	L 

J. 
Annex 

Ce  
ted 

E:I', nenditureL  

(rrkEE 

tr Na. 	
. 	 Revised Py-SC° R. 	

• 	:1c 

) 2550  1 0  

2 	5-2 	
26jO_6O3150340 

	

0 	 • 	 . 

	

260_6_3300704000 	
. 

0 

4 	9-4 

300_7 _3950_0490 

 

1. 

	

	
.' 3200_854900 

 

1 
 4OQO0° 

7. 
	. 	 •.; 	. 

45001257000 	
0 

	

9-9 	 •. 000_0-0000 

 

9. 

O. 	 •• 	
5500_175_9000 	

0 

6500_2001050 	
. 	••.- 	. 

12. 	
54O._225-ttOt) 

i 	
7500 t20. 	•- 	- 

14 	3-15 • 	I 
8000275-13500 	0 	

•• 	
0

A. 
 

1. 6. 	S--21 	
• 0  .:-. t2oo(:)_7s160 

 

i_I. 	I••0• 	••• 	j7fl(.75OOOU 	
I. 	

• 	
0 

0 	
,14:3I)0.00-1.030) 	 • 0 	• 	 - 

- 	 . 

• 	'' 

	

Ceif ied to be true Copy 	

• 	0 	
•0 	

0 

	

Hara Gobinda Boruah 	

0 

	

• 	 Advocate 	 . 0 

I) 



ANNExpj 
Centrii dmintstrto Thbunat 

2 6 JUN 2009 
Typed Copy 

uwahati Bench 	No. F.5.21/97 U.T.I. 
Government of India 

Ministry of Human Resource Development 
Department of Secondary & Higher Education 

A-2/W-4, Curzon Road 
New Delhi, Dated 04/04/02. 

To, 

Secretary (Education) 
Andaman & Nicobar Admn 
Port Blair. 

Secretary (Education) 
Dadra & Nagar Haveli, Admn. 
Silvassa 

Secretary (Education) 
Daman and Diu Admn. 
Moti Daman 

Director of Education 
Directorate of Education 
Govt. of NCT of Delhi 
Delhi 
Secretary (Education) 
Lakshdweep Admn. 
Kavarati 

Secretary (Education) 
Govt. of Pondicherry 
Pondicherry 

Subject: 	Revision of pay scales (senior and selection scales) 
for Primary Teachers in the employment of Govt. of India in 
the Union Territories other autonomous bodies sponsored by 
the Government of India. 

Sir, 
In continuation to this Ministry's Letter No. 5-14/97 U.T.I. dated 

regarding revision of pay scales of teachers. I am directed to say that the 
matter (Sic) anomenly in the pay scales (senior and selection) of Primary 
School Teachers (sic) consideration of the Govt. It has now been decided to 
revise senior and selection scale of Primary Schools Teachers w.e.f., 1.1.96 
as under: 

Existing Revised 
Entry Scale 4500-7000 4500-7000 (No Change) 
Senior Scale 5000-8000 5500-9000 

Selection Scale 5500-9000 6500-10500 

2. 	This issues with the concurrence of Integrated Finance Division of 
the (Sic) vide their Dy. No. 3053/2002-IFD dated 4/4/2002. 

Sd!- 
Deputy Secretary to the Govt. (Sic) 
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Copy for information/necessary action to: 

The Commissioner, Kendriya Vidyalaya Sangathan, 18 Jeet Singh 

Delhi. 
The Secretary, Central Tibetan Schools Administration, 

(Sic) Netaji Subhash Marg, Daryaganj, Delhi. 

Joint Director, Estt. (P&A) Ministry of Railways. Rail Board, Rail 

Bhawan, New Delhi- 110001. 

Deputy Secretary (Estt.) Ministry of Defence C-Il. Hutments, 

Dalhousie Road, new Delhi. 

Joint Director (R & D), Deptt of Atomic Energy, Anushakti 

Bhawan, Mumbai. 

Director (Education), Municipal Corporation of Delhi, Town HaN 

Gate, Delhi. 

Executive Officer, Cantonment Board, New Delhi. 

Ministry of Finance (Deptt. Of Expenditure), North Block, New 

Delhi. 
Deptt. Personnel & Training (PlC), North Block, New Delhi. 

Cabinet Secretariat, South Block, New Delhi (Sic) No. 14/Cm/ 

2002 (1) dated 22.3.2002. 

IF Division (MHRD). 

Sd/- 

Deputy Secretary to the Govt. (Sic) 

Certified to be true Copy 

Hara Gobinda Soruah 
Advocate 
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LIBRARIANS 

Librarian 	Rs. 1400-40-1600Rs. 5500-175-9000 

Entry Scale 50-2300-60-2600 

Librarian 	Rs. 1640-60-2600Rs. 6500-200-10500 

Senior Scale 	75-2900 

Librarian 	Rs. 2000-60-2300 Rs. 7500-250-12000 

Selection Scale 75-3200-100-3500 

2. 	In continuation of the above, following points are made in order to 

ensure that there is no wrong interpretation or mis-interpretation of, 

the decision of the Government on recommendations of the Vth 

Central Pay Commission:- 

Teaching Allowance / Special Allowance 

In view of the recommendations of the pay commission as accepted 

by the Government, the teaching allowance stands abolished w.e.f., 

1.1.1996 i.e., the date of implementation of the revised pay scales. 

Further, the special allowance admissible to Vice Principal/Head 

Master, Secondary School also stands abolished w.e.f., 1.1.1996. 

However, the principals will continue to draw the special allowance 

of Rs. 150/- p.m. pending decision of the Government on the 

recommendation of the Pay Commission to enhance this allowance 

to Rs. 300/- p.m. 

Residency Period:- 
The proposed improvement in the residency period in the entry and 

senior scale for school teachers has been made by the Pay 

Commission in the context of a general Assured Career Progression 

(ACP) Scheme recommended for Central Government employees. The 

Government is still examining the proposed ACP Scheme and no 

decision has been taken with regard to the improvement in residency 

period proposed for school teachers. It is, therefore, clarified that the 

existing provisions for grant of senior scale and selection scale and 

selection scale shall continue pending decision of the Government. 

Certified to be true Copy 
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(iii) Miscellaneous Teachers: 
The revised pay scale structure for teachers is also .................to the 

equivalent categories of miscellaneous ................to the extend of 

their existing scales of pay surplused by revised scales of pay listed 

above. 

This issues with the concurrence of Integrated .........Drovision of 

this Ministry. 

Yours faithfully 

Sd! - Illegible 

(D.M. Gautam) 

Director (UT) 

• 	Copy for information/necessary action to:- 

1. 	Joint Director, Estt. (P&A), Ministry of Railways, Railway Board, 

Rail Bhawan, New Delhi- 110001. 

.2. 	Deputy Secretary (Establishment), Ministry of Defence, 

C-I! Hutments Daihousie Road, New Delhi. 

Joint Director (R & D), Department of Atomic Energy, Anushakti 

• 	 Bhawan, Mumbai. 
Director (Education), New Delhi Municipal Council, Palika 

Kendra, New Delhi. 

Director (Education), Municipal Corporation of Delhi, Kashmere 

Gate, Old Hindu College Building. 

Executive Officer, Cantonment Board, New Delhi, 

IFD Deptt. Of Education. 

(D.N. Gautam) 

Director 
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/ 	To 

• Secretat'J(EdUCatiOfl) 
Andaman & Nicobal Admn. 
Port Blair.  

2 ScUry(EdUC0I) 
Dadra & t'4aar l-taVth Adnn. 

Silvsa  

• DirecThr of Edicat10fl 
Djrtct.Orate of Edur-a6on  
Govt. 0fNCT f Del' 
Delhi 

SecreIBI'Y(ôU 
Lakshad weep 

Wail 

3. Secretary (Education) 	
6. secretarY (Educ810') 

Danan and Diu kdmfl: 	
I. 	 Govt. of pondichCY 

t'4oti Darnan 	'. 	
pondicherlY 

Subjcct. 	Revision of pay scales (senior and selection cate) for 
PTIITIBTY 

Teachers in the employmen of Govt. of lndia •, in the  Union TernfltO 

o(hev autonomous Voa'lcscponsored by the G overnmCflt0ô. 

Sir, 
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.omJ1)Issoicr, Kndriya Vidyakiya sallgathall. I  

•-,' th,. 
The 	crc(a, Central Tibetan Schools Administiation. I.( 	i.:' 

:2 Netaji Subbash Marg Daryaganj, Ddhi, 
Joint Director, Estt.(P&A) Ministry ç,í  
i3hawan, New Dclhi. 	" 
Deputy Sccrctary(Es(t.) tviinistry of Defence C-li lituincnt., 

 New Dclhi. 	 . 	 I  

Joizu Dircetcil (&D), Depti. of .".Iomic Energy, An(isl)a:Ij  Director (EducIioiiJ, tv1uiicipl Cci'poi:Ljoof C'clhi, •o'.'.'n I l' . 
(iate,' Dcii) i. 

7, 	E:ccutjvc Officer, Cantonment l3oaud, Ncw Delhi'. 
8.!finist of Finance (Dcpu. of E.\pcndiuie), Nord 13100k, i'kw. I 

Dcptt. of Pcrsoic1 & Training (PlC), North Block. Ne.' Dc:lhi 
Cabinet Secretariat, South Block, New Delhi  0 . 14 /CM/2002(j), dated 22,3,2002, 

II. 	DivSjo i) (MI-iRD), 

l)putv S'cr'.'i;:i . 	'Ii.• 	. 
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Pay Teaching Staff 

• Present Status. 

• Toaching alice, entitled in accordance with Min of HRD (Dept of 

Edo) letter No. F. 5/180186-UTI dt 12 Aug 1987, not being gtd. 

• Pay scale as per Kendriya Vidyalaya (KV) teaching staff. 

• Justification. 

• Primary ctiools have evolved into secondary I higher secondary 

schools. 

• Incentive for qualified teachers to serve wremote areas. 

• Recommendation. 

Pay scale to continue as per KV teaching staff with efficiency bar. 

All alIce as applicable to AR pers be extende. 	1.4 
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